
 

 

IN THE COURT OF THE SESSIONS JUDGE :::::::: DHUBRI 
 

C.R. Case No. 7 (2)/ 2013 
 

Revisionists :        1. Krishna Biswas 
    2. Sanjit Kumar Biswas 
 

       - Vs -  
 

Respondent  :    Lal Chand Das 
  

Present :  Sri A. Bhattacharyya, AJS 
   Sessions Judge, Dhubri 
 
Sri R.K. Jain, Advocate for the revisionists. 
Sri K.A. Prodhani Advocate for the respondent. 
  
Date of Hearing     :    25-09-2013 
Date of Judgment  :    25-09-2013 

 
J U D G M E N T  

 

  The propriety, legality, correctness and regularity have 
been questioned in this revision in respect of an order dated 26-
02-2013 passed in Misc. Case No.109/2012 by the learned 
Executive Magistrate, Dhubri.  
 

2.  Being aggrieved and dissatisfied with the aforesaid 
impugned order, the revisionists Krishna Biswas and Sanjit Kumar 
Biswas, assailed the impugned order on a numbers of grounds, 
which are narrated in the memo of Revision. 
 

3.  During hearing L.C.R. is called for also learned 
counsel of the parties are heard. 
 

4.    I have carefully considered the submissions rendered 
by the learned counsel of the parties during hearing in the light of 
the L.C.R. It is submitted by the learned counsel of the revisionists 
that by virtue of impugned order dated 26-02-2013 a proceeding 
under Section 144 Cr.P.C. was converted to 145 Cr.P.C. But the 
original order of  Section 144 Cr.P.C. of the said proceeding was 
termed as infractuous by this Court in the revision petition being 
No.15 (4) 2012. It is further stated by the learned counsel of the 
revisionist that since the order passed U/s.144 Cr.P.C. in the said 
proceeding was not extended beyond two months, therefore, 
conversion of the aforesaid proceeding U/s.144 Cr.P.C. to U/s.145 
Cr.P.C. is not at all maintainable and as such the same is liable to 
be dismissed.  



 

 

5.    Learned counsel of the O.P. submits that the 
impugned order is legal and in the instant revision is devoid of 
merit. 
 
6.    On a meticulous analysis of the submissions 
rendered by learned counsel of the parties in the light of the 
L.C.R., it is found that revision petition being No.15 (4) 2012 was 
preferred before this Court against the order dated 05-11-2012. 
This Court heard learned counsel of the parties in the said revision 
and arrived at a finding that the impugned order dated 05-11-2012 
had become infructuous and as such this Court find no merit in the 
aforesaid revision and accordingly same was dismissed. 
 
7.  But the impugned order shows that the aforesaid 
proceeding U/s.144 Cr.P.C. was converted to U/s.145 Cr. P.C. 
The final order of the Revision No.15 (4)/2012 shows that the 
original order whereby the proceeding of U/s.144 Cr.P.C. was 
drawn, has been termed to be infractuous.  
 
8.  Therefore, in view of the aforesaid facts and 
circumstances, it is found that the impugned order dated 26-02-
2013 has got no legality to stand as in the eye of law the said 
order is not at all sustainable inasmuch as when the life of the 
proceeding U/s. 144 Cr.P.C. was over the conversion of the same 
proceeding U/s.145 Cr.P.C. is bad in law. Situated thus, the 
instant revision has merit. Accordingly same is allowed on contest 
and in the result, the impugned order dated 26-02-2013 is hereby 
set aside. Send back the L.C.R. along with the copy of the 
judgment.  
 

Given under my hand and seal of the Court on this 25th 
day of September, 2013. 

 
 

Dictated & Corrected by me 
                Sessions Judge, Dhubri 

 
Sessions Judge, Dhubri 
   


